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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(Group-II)
NOTIFICATION
Jaipur, September 22, 2011

No. F. 2(34) Vidhi/2/2011.—In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rajasthan Gazette of the
following translation in the English language of the Rajasthan
Kiraya Niyantran (Sanshodhan) Adhiniyam, 2011 (2011 Ka
Adhiniyam Sankhyank 28):-

(Authorised English Translation)
THE RAJASTHAN RENT CONTROL (AMENDMENT)
ACT, 2011
(Act No. 28 of 2011)
[Received the assent of the Governor on the 21% day of
September, 2011]

An
Act

further to amend the Rajasthan Rent Control Act, 2001.

Be it enacted by the Rajasthan State Legislature in the
Sixty-second Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Rent Control (Amendment) Act, 2011.
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(2) It shall come into force with effect from such date, as
the State Government may, by notification in the Official Gazette,
appoint.

2. Amendment of section 19, Rajasthan Act No. 1 of
2003.-In sub-section (4) of section 19 of the Rajasthan Rent
Control Act, 2001(Act No. 1 of 2003), for the existing expression
“the Rajasthan Higher Judicial Service”, the expression “the
District Judge cadre” shall be substituted.

YeHIeT I,
Principal Secretary to the Government.
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